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LOK  SABHA

Monday, 3rd September, 1956

The Lok Sabha met at Eleven of 

the Clock.

[Mr.  Speaker  in the Chair] 

QUESTIONS AND ANSWERS 

{See Part I)

12-12 P.M.

MOTIONS  FOR  ADJOURNMENT

Train accident between Jadcherla

AND MEHBUBNAGAR

Mr. Speaker;  I  have  received 
notices of three Adjournment Motions 
from Shri Madho Redfli, Shri M. S. 
Gurupadaswamy  and  Shri  T.  B. 
Vittal Rao, and also a notice under 
Rule 216 callifig the attention of the 
Minister of  Railways  to the  train 
accident which  took place on  the 
midnight of September 1,  1956 be
tween Jadcherla  and  Mehbubnagar 
Stations. I have also received intima
tion from the Minister that he wants 
to make a statement in this regard. 
Let us hear the hon. Minister’s state
ment.

The Deputy Minister  of  Railways 
and Transport  (Shri  Alagesan): It
is with deep distress and anguish that 
I rise to  make  this  statement  to 
apprise the House of the particulars 
regai*ding  the accident  to  the  ill- 
fated  565-Down  Secunderabad- 
Dronachalam  Passenger train which 
met with a disaster in the early hours 
of the 2nd of September. The tragedy 
is heightened  when  we  remember 
that a similar  disaster overtook  us 
at Jangaon  near about  Hyderabad 
^ely two years ago.  *nie present
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one following on the heels of the last 
in the same  area  has  completely 
overwhelmed us. The heavy toll  of 
human life that  has been  taken is 
staggering.

The accident  occurred  while  the 
train  was  on  the  nm  between, 
Jadcherla and Mehbubnagar  stations 
on the single line metre guage section 
of the Secunderabad Division of the 
Central RaiĴ way.

At  about  0.45  hours  after , the 
engine had just  passed the 20-foot 
span girder  bridge at  mile 66/15-16 
between Jadcherala  and  Mehbub
nagar, the tender of the engine  and 
the next two third class bogie coaches 
fell down the bridge and were com
pletely smashed.

It had been raining in the area and 
it is reported that a tank near a village 
by the  name  of  Pochani  Kumta,
about li miles from and within  the 
catchment  area of the bridge?  had
burst resulting in an excessive rush 
of water towards the bridge.  The 
bridge gave way during the passage 
of the train.

Due to  the  rainy  weather,  the
track, including the bridge, was being 
patrolled.

This bridge had been last inspectfed 
on the 2nd of August, 1956, by  the 
Divisional  and Assistant  Engineers
and the  Permanent  Way  Inspector 
and declared safe.

The train left Jadcherla station at
0.24 hours. The previous train No. 805 
Dn. Goods which  passed over  the 
bridge safely left Jadcherla at 20.30 
hours and arrived at Mehbubnagar at 
21.10 hours on the 1st of September, 
ie., roughly 3 hours and 45'minutes 
prior to the accident. The maximum
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[Shri Alagcsan] 

permissible speed on the section  is 

40 miles per hoar.

So far, 112 dead bodies have  been 
recovered by the police, including 24 
at site and  the  remaining  down
stream. The search is continuing.  A 

special train left with the dead bodies 
yesterday evening for Kacheguda for 
identification and furtiier disposal by 

the Police.

The nimiber of injured was  34, 
including 5  with  serious, 14  with 
minor and 15  with trivial  injuries. 
Six  were  sent  to  the  Lallaguda 
hospital and  four  to the  Mehbub- 
nagar Civil hospital. They are report
ed to be  progressing  satisfactorily. 

The  24|  who did  not  go to the 
hospital were allowed to proceed on
wards  after  having  been  given 

medical attention at site.

I would like to express our heart
felt sympathies to the families  of 
those  that  have  lost  their  lives 
and to the injured. By this time the 
Minister of Railways, and Transport 
and the  Chairman of  the  Railway 
Board should be already on the spot.

All the necesasry  measures  are 
being taken to attend to the injured. 
The first relief train,  with medical 
van  and  Divisional  Officers,  two 
Assistant Surgeons  and two Nurses 
left Secunderabad at about 4,05 hours 
and arrived at the site at about 6*49 
hours.  Another  relief  train  with 
further staff and 20 Osmania Univer
sity Medical students followed  and 
arrived at the  site at  about 12-30 
hours.  There  Civil  doctors  from 
Mehbubnagar and ten from Secund
erabad also came to the assistance of 

the injured.

Arrangements had been made f6r 
supply of  refreshments to the  pas
sengers  at  the  spot.  They  were 
ultimately  transported  to Mehbub
nagar by the Hyderabad State buses.

An Enquiry Office  has also  been 
opened in the  Secunderabad  Divi- 
•ional Office  to  furnish  necessary 
information to the public.

The General  Manager of  Central 
Railway  accompanied by the Heads 
of Departments  concerned including 
the Chief  Medical Officer and  the 
Deputy Chief Engineer, Bridges, left 

Bombay  by  a  special  plane  to 
Secunderabad and reached site  _ at 

about 13.45 hours yesterday. The Col
lector and Civil Surgeon and Deputy 
Superintendent  of  Police,  Mehbub
nagar also arrived. The Chief Min
ister of Hyderabad accompanied  by 
some other Ministers of the State also 

visited the scene.

The Grovemment Inspector of Rail
ways will  commence  his  statutory 

enquiry on the 4th of September and 
the causes  leading to  the  accident 
will be known on completion of the 
enquiry.  The question of settlement 
of claims for compensation is receiv
ing immediate attention.

Dr.  Rama  Rao  (Kakinada):  The 
President of the Mehbubnagar Rail
way Workers’ Union brought to the 
notice of the Station Master that the 
track was dangerous  and the train " 
should not be allowed. Later on, one 
train  proceeded from  Mehbubnagar 
and was stopped by ham by pulling 
the chain.  This bridge was repaired 

only a month ago.' We can imagine 
how much  of  scandal must  have 
gone into it when  the  bridge  has 
collapsed within a month. I am sure 
you will allow the discussion on the 
adjournment motion, if not today, at 
least within a few days. -

Shri A. M.  Thomas  (Emakulam): 
The hon. Deputy Minister stated that 
the bridge was  inspected on the 1st 

week of August. May I know whether 
there is any arrangement for inspec
tion when  there are  these  heavy 

floods?

Shri Alagesan: I have already stat
ed that due to heavy rainy weather 
the bridge gave way when the train 

passed.

Swaml Bamanaiida  Tirtha (Gui- 
berga):  On the last occasion  when 
there was a similar accident on the
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Secunderabad-Kazipet line, a demand 
for a judicial q̂uiry was made and 
the same allegations which have been 
made now  were  then  made  that 
previous  information  about  the 
dangerous  tract  was  given  to the 
authorities concerned. Will the Deputy 
Minister decide to institute an open 
judicial enquiry and not the normal 
statutory enquiry into  this  accident 
so that the apprehensions of travel
ling public may be allayed?

The Prime Minister and Minister of 
External  Affairs  (Shri  Jawaharlal 

Nehra): This is a  matter  in  which 
obviously not only every Member of 
this House but vast numbers of peo
ple outside  are  greatly  interested; 
and we should take  every possible 
step not only to find out exactly whal 
happened but to ensure that such  a 
thing does  not happen again.  We 
have absolutely no objection to  this 
House considering this matter.  But, 
I would submit that the time for con
sideration would be when we have as 
much initial information as possible, 
or when at  least  the  preliminary 
enquiry is  over.  I  do  not  know 
whether the right way of consider
ing this is a motion for adjoumnlent; 
that is for you to decide. Government 
have no objection io time being given 
lor considering this matter. I would 
only submit that we would be in  a 
better position to consider it when 
we have some' more details.

As j[or a judicial enquiry, we have 
no objection to any enquiry of that 
type. But I do not myself ̂tinderstand 
this passion for judicial enquiry  in 
highly  technical  matters.  This  is 
what  happens.  According  to  our 
normal procedure  judicial  enquiries 
run for weeks, months and sometimes 
years. One does not know when the 
enquiry will be over.

Shri T. B. Vittal Rao (Khammam): 
In the mining disaster you appointed 
a judicial enquiry.

Shri Jawaliarlal  Nehru:  May  I
finish, Sir?  I have  said I  am not 
against a  judicial enquiry.  I  was 
really talking about the procedures

followed which are very long.  The 
point is that it should be an enquiry 
which should be full and independent 

and  which  should  yield  as  good 
results as we can obtain. It is for us 
to consider when we know more âs 
to what is the best form of enquiry. 
We are not ruling out a judicial  or 
any other enquiry from taking place. 
I really  wanted  to  say  that that 
should be when we are really in a 
position to consider matters as  we 

should; we should be able to do that 
perhaps after a short time.

Mr. Speaker: It is highly regret

table that this accident should  have 
occurred and so many  lives should 
have been lost. A statement of  the 
facts so  far  available  to the hon. 
Minister  has  been  made  to  the 
House.  The  Deputy  Minister  has 
made the statement. As he says, the 
hon. Railway Minister along with the 
head of the Railway Board is pos
sibly, at the spot at present.  The 
hon.  Minister will  certainly  make 
ftirther  enquiries and  place before 
the House whatever  material  they 
have as soon as he come back. After 
he makes a statement, I will certainly 
consider the desirability of having a 
discussion so that these things may 
not recur. The hon. Prime Minister 
also says that  after the details are. 
brought before the House, we shall 
consider the need for an enquiry. We 

shall consider after the hon. Minister 
comes  back  and  makes  a  bigger 
statement  here as  to  what  course 
should be adopted. There is no need 
to keep  any of  these  adjournment 
motions or others pending. As soon as 
the detiuls  are  placed before  the 
House, if really the House finds  it 
necessary, I shall certainly allot time 
for discussion;  but  these  motions 
need not be kept pending.

Anyhow, in view of the heavy loss 
of life, I would like the hon. House 
to show its sjrmpathy for the deceas
ed and,  as a  mark  of  respect,  I 
request hon. Members to rise in their 
seats in silence for a minute.

The Members then stood in silencm 

for a minute.




